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the President is satisfied that circum-
stances exist which render it necessary
for him to take immediate action, he
may promulgate such Ordinances as the
circumstances appear to him to require."
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But, Madam, if it were not the inten-
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has this provision been made that if one
House is not in session, such an Ordi-

THE MINISTER OF FINANCE AND nance can be issued? So, it should be

COMMERCE (SHRI ~ VISHWANATH

PRATAP SINGH): Madam Deputy Chair- wrong either tephmcally or morally. Tech-
nically, there is nothing wrong. Morally
man, [ beg to move—

also it is correct because the honourable

"That the Bill to provide for the ac- Member himself endorses the purpose of
quisition and transfer of the sick tea the Bill. So, on both the grounds it
units specified in the First Schedule and stands. Because of the time limit, it
the right, title and interest of the iea would expire had we not issued the Ordi-
companies in respect of the said tea nance and then extension would be neces-
units with a view to securing proper sary and short extensions would not serve
reorganisation and management of such the purpose and it would have expired.

tea units so as to subserve the interests So, it was thought necessary to do this.
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But it is well within the Constitutional
provisions and the purpose is also one,
you see, with which, by and large, even
the House agrees. This has been for a
good purpose only and so, this action
should be taken.

SHRI M. KALYANASUNDARAM
(Tamil Nadu): Such Ordinances should be
welcomed.

SHRI VISHWANATH RATA? SINGH:
I am not saying that. But it is well
within the Constitution, technically and
otherwise also. Technically it is correct
and morally also, it is right to have na-
tionalised them.

Another point made was that only
four have been nationalised. It is for
the first time that tea  gardens have b«en
nationalised and this time also a question
mark is put. At least, it should be wel-
comed because, for the first time, the tea
gardens have been nationalised and the
Government has taken the initiative and
this also dispels the fear that the Govern-
ment will not  shoulder its responsibility
of steering the economy of the country.
But here is a positive proof that, where
it is needed, the State will come forward
to steer the economy and shoulder the
responsibilities in respect of the economy.

was made about
stated that large
way of compensation

Under the scheme of’
I may inform the honour-

Then, another
the compensation.
sum* of money by
are being paid.
compensation,

point
It was

able Member that, under Category I, prio-
rity will be given to labour dues.  Then,
under Category II liabilities in which the
State Governments have an interest  will
be paid. Then, under Category III, the
Central Government and the commercial
» banks will be paid, and then come the

other categories. By then all the compen-
sation would have been exhausted by ihe
time you complete Category III. Even
commercial banks will be fully paid. Then
comes  Category TV relating to the taxes
of the Central Government. Category V
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relates to the liabilities of secured loans
and Category VI covers other dues and
then come the owners. But the honour-
able Member, Mr. Malaviya, mentioned
"nam matra ke lye". It is not nam matra
ke /rye. What finally reaches their hands
is nil. So, this fear is also dispelled.

Then, about the domestic prices, there
is the pressure of prices on the external
markets and the consumption in ihe co-
untry has been going up, consumption of
tea. Production has jumped from 544
million kgs. in 1979 to 644 kgs. in 1984.
But what is left for expoits is almost
the same amount, not much of an in-
crease. So, the increase of production has
been taken up by domestic consumption.
And when there is pressure of price in
the international market, it is reflected in
the domestic market. However, the Gov-

ernment took the step of banning CTC
tea export in 1983, and again in 1984
it imposed restrictions, and there was a

control on the rise
was a little fall also.

in prices and there

This year, to ensure that CTC tea
which is mainly consumed in the country
is available to the country, it has been
decided that only 70 million kgs. will bo
exported and 4 million kgs. will be avail-
able to the country and about 35 mil-
lion kgs. of traditional teas will be avail-
able. So, this will be able to take care
of the domestic demand. These are the
measures which have been taken for do-
mestic prices.

The question was proposed.

THE DEPUTY
Dipen Ghosh.

CHAIRMAN: Mr.

SHRI DIPEN GHOSH (West Bengal):
Madam, Deputy Chairman, the Bill which
has been brought by the Government i
a welcome measure, but Ishould say
that it is not enough.

THE DEPUTY CHAIRMAN: Like the
time. (Interruptions) Four minutes and
59 seconds. (Interruptions)
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SHRI DIPEN GHOSH: I know. You
should not encroach upon my time by
saying that.

THE DEPUTY CHAIRMAN: It will
be inclusive of my lime. (Interruptions)

SHRI DIPEN GHOSH: It is a welcome
measure, but no enough, because the Min-
ister himself has stated the reasons be-
hind the taking over of these particular
four gardens and nationalising and vest-
ing them in the Tea Trading Corpora-
tion of India as of mismanagement .ind
mishandling of these four tea gardens.

In fact, the present tea industry re-
quires to be wholly nationalised, in view
of the same reasons for which these par-
ticular four tea gardens were initially
taken over and are now proposed to be
nationalised.

Madam Deputy Chairman, there arc-
already at least four more tea gardens in
other district of Darjeeling which arc either
sick or closed or mismanaged, and these
four tea gardens should immediately be
taken over by the Government so that
these four tea gardens can further contri-
bute to the earning of foreign exchange
through the export of tea. Besides as re-
gards other tea gardens, particularly in
that area .that is, Darjeeling, though the
Darjeeling tea is the most famous tea
from the point of view of earning for-
eign exchange also, are mostly old and
the gardens require re-plantation. And
expansion of coverage to the new areas is
also necessary. But the present owners of
these gardens are not even drawing Ihe
money which is offered by the Govern-
ment for re-plantation or expansion of
coverage. According to one information,
only 40 per cent of the amount allotted
for renovation and rejuveration of the
tea gardens was taken by these tea plan-
ters, and in fact The present owners of
tea gardens are only interested in pluck-
ing the two-leaves and one bud and sell-

ing it either in the home market or
abroad to make profit and take away
those profits from the tea gardens and
invest them elsewhere. So they are com-
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pletely ignoring and overlooking the ques-
tion of re-plantation and the question of
expansion to new areas. So naturally 1
should say that the Government should
nationalise the entire tea indusry with
particular reference to four other tea gar-
dens in Darjeeling to make this present
measure a fool-proof and all covering one.
Oiher closed or sick gardens apart from
these 4 gardens have to be nationalised
by expanding the scope of the Bill. These
gardens should be nationalised by the
Government.

Madam, in this Bill the responsihilil\
of running these nationalised gardens has
been sought to be vested in th, TTCI.
The Minister must be aware that the
TTCI itself is a sick otganisation and it
is running into losses, thanks to inept
handling of thf trade by the managemenl
of the TTCI. Perhaps only 3 months
back a Commiltee was constituted by the
Union Commerce Ministry to go into the
question of the future ot TTCI, whether
it should be wound up or it should be
allowed to function as a subsidiary of the
STC or it should be merged with the
STC. I do nol know what decision ex-
actly has since been taken by the Union
Commerce Ministry, 1 can at least hope
that by vesting the running of these 4
nationalised gardens with the TTCIL, the
Union Commerce Ministry is interested to
give a production base to the TTCI which
has so far been dealing only with tea
trade. This is one of the suggestions
made by TTCI employees. I am associa-
ted with their Association. I had submit-
ted a memorandum in writing to the
Minister of State for Commerce, Mr. San-
ama that the TTCI should be given a
production base. It was also the recom-
mendation of the Committee on Public
Undertaking. So, vesting the running of
these 4 tea gardens simply with TTCI is
not enough. There are other tea gardens
managed by the public sector undertak
ings. Andrew Yule Company has been
owning a large number of tea estates.
But the main business of Andrew Yule
is engineering and other things. Since the
management and control of Andrew Yule
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was taken over by the Government of
India, the job relating to the running of
the tea gardens of Andrew Yule should
be vested with the TTCI. Similar is ;he
case of JOKAL. Similar is the case of
Balmer Lawrie. The Union Commerce
Ministry has given a production base to
the TTCI by vesting in them the respon-
sibility of running these four tea gardens.

I -;est that they should take a com-
plete step and give to the TTCI the
responsibility of running alnd nianaging

the tea gardens owned by the public sec-
tor units elsewhere wherever their main
line" of business is not lea such as An-
drew Yule and Balmer Lawrie. This is
also necessary in order to make the TTCI
viable. Apart, recently there has been a
reshuffle in TTCI management. Some offi-
cers have been removed and some new
officers have been entrusted with this job.
Without holding any brief for anybody,
may | ask one simple question from the
Minister to let me know which way the
new officers are better. That is not known
to anybody. 1 can at least say, that the
people whom you have sent to manage
the TTCI are not the right persons who
can manage the tea trade. You have sent
one Financial Adviser who, till the other
day, belonged to the Indian Audit and
Accounts  Service. Except audit and ac-
counting, I do not know what else he
knows, particularly about tea. At best he
might have read like me the famous
novel of Mulk Raj Anand "Two Leaves
and a Bud" or at least gulped some cups
of lea everyday. Or he even might have
visited Darjeeling and see the tea gardens
while spending the summer. {Time bell
rings) But  that gentleman  has started
louring the world over to seek orders for
tea very recently. That gentleman has
been sent to seek orders from  abroad
for Indian tea. And again two other offi-
cers are following. And those two offi-
cers do not belong to the Sales. One is
the Manager of the factory and the other
is managing certain other mundone things.
And they have gone on tour to Europe
and other parts of Asia and Africa. So,
this is tbe method by which the pubbc
sector is made sick. And this over-head

[17 MAY 1985]
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expenditure could easily be economised.
We have got our foreign officials. The
TTCI itself has got people knowing the
foreign market about tea. Actually, in
order to secure tea orders, the Accounts
Officer should not go or the Manager of
the factory should not go  and have a
trip throughout the world. I would ap-
peal to the hon, Minister to look into
this aspect, particularly when the TTCI
itself is  suffering from financial constra-
ints and it is depending  heavily upon
the Government subsidy. Naturally, this
type of expenditure could be economised.
You should look into it.  Otherwise, even
if  there may be a good intention in na-
tionalising these four Tea Gardens and
giving the responsibility of running them
to the TTCI, the people who are running
these public sector organisation have got
some under-the-carpet connections with die
private sector. They go round the world
on Government expenditure for securing
orders. But all the orders are not deli-
vered or the orders are not attended to
by the public sector. Naturally, 1 should
say that apart from what [ have said
about the nationalisation of the  entire
Tea industry and particularly those  four
Tea Gardens which are already closed in
Darjeeling, we should review the function-
ing and the working of those funds which
are being maintained by the Tea Board
Ioi the improvement of the tea industry
to what extent they could be utilised by
Ihe planters, to what extent those funds
could economically be utilised, and to what
extent the Tea Board could oversee the
proper implementation of those schemes
for improving the tea gardens and  the
tea industry because there is much cor-
ruption and there are many ireegulasities
and malpractices in this matter.

Secondly, in the year 1956. there was a
Plantation Enquiry Committee and that
Committee had gone deep into the causes
of the ills that were affecting this indus-
try. That Committee had suggested cer-
tain remedial measures. 1 think, the time
has come when such an Enquiry Com-
mittee should be constituted to go into
the basic causes of the ills of the Tea
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industry and to suggest remedial measu-
res. And 1 would hope that the hon.
Minister, while replying to this Debate
will take note of these points, and even
if h, does not think it fit to reply im-
mediately, at least, I should submit be-
fore the Minister, that he should please
look into the matter. Please cleanse this
organisation of this type of irregularities
and corruption and give a solid produc-
tion base to the TTCI not only by ves-
ting the management of these four natio-
nalised units but also the other tea gar-
dens which are owned by the Government
of India and run be certain other organi-
sations, whose main business is not tea,
like the Andre Yule, the Barma Lawrie
and others. Thank you.
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SHRI BISWA GOSWAMI (Assam):
Madam Vice-Chairman, 1 welcome this
Bill. While welcoming this Bill, I would
like to make a few observations. Madam,
it would have been better had the Gov-
ernment brought forward the Bill before
the expiry of the term of the take-over,
without resorting to an Ordinance. In
principle, this sort of promulgation of
Ordinances is not good from the point of
view of Constitutional propriety. Madam,
Government knew very well as to when
the period of the take-over would expire.
They could have easily brought forward
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the Bill at the appropriate time. However, «j

1 welcome the Bill. P*

Tea industry isa very vital industry
for our country. It earns about 400 crores
of rupees in foreign exchange. Apart
from that, it  provides crores of rupees to
the Central exchequer. We are facing
competition in the production of tea with
different countries.  Different countries are
producing it and we are facing competi-
tion. Whereas we have seen in our coun-
try that the tea garden owners have
failed to maintain the quality of tea, to
make proper improvement of the tea gar-
dens in the country. Their main purpose
is  profit. I am particularly  speaking
about Assam which is a major tea-pro-
ducing area. The tea garden owners there
seldom care for the improvement of tea
plantations and for the improvement of
the gardens. Very often they resort to
over-exploitation of the tea gardens, resul-
ting in damage to the bushes. They do
so with a view to getting higher profits.

There is a Government Corporation in
Assam which is known as the Assam Tea
Corporation; Recently this Corporation
wanted to purchase one tea estate —
Jokai tea estate — but it could not pur-
chase it. It  was purchased by the fam-
ous Sethia who has become well known
for his fraudulent activities in the interna-
tional field. Then some non-resident In-
dians are also purchasing gardens in
Assam. | would like to mention the name
of Mr. Swaraj Paul. He has purchased
some gardens in Assam. What interest
these people can have in developing tea

industry of our country other than
profit? Therefore, 1 feel that time has
come when the Government should look
deeply into the matter aad adopt a cor-

rect policy with regard to tea industry.
That policy can only be total nationalisa-
tion of the tea gardens. Simply taking

over sick tea gardens will not suffice and
the other tea gardens should also be taken

over by the Government and the entire
tea industry should be nationalised, be-
cause we cannot afford to lose in the

matter of production of tea in our coun-
try.
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There is ona oiher aspect which one
notices.  In the international market there
has been a slump so far astea prices

are concerned. It has been published in
the Telegraph in its 13th May issue that
there has been worldwide slump in tea
price®. But the curious thing is this that
in the domestic market the prices of tea
are  going high.  What is the reason be-
hind, this?  Very often the price in ihe
home market is higher than the price in
the international market. So Why is it
so? Madam, very often the tea gardens
owners do one thing. They do not release
the entire tea stock at the auction mar-
ket. They stealthily sell away their pro-
duct — ie. tea — to the traders through
negotiations.  Therefore, we find that in
ihe domestic market prices of tea have
been rising steadily. So, the Government
should look into the matter as to why
the prices of tea are going on rising in
the domestic market while in the interna-

tional market there has been a slump in
tea prices. This is a matter which should
be looked into. Of course, in today's

Indian Express it has been published that
some of the monopoly tea traders have
reduced the tea prices by Rs. 2 per kilo-
gramme. But, in this regard my friend,
Mr. Ramanand Yadav, has suggested the
introduction of a system of levy tea. I am

nol suggesting that, but something should
be done from the side of the Govermn-
meni to control the prices of tea in the

domestic market because the domestic mar-

ket is neglected. Now the domestic mar-
ket is expanding and perhaps we will
have to depend more, in future, on the
domestic market. Therefore, we cannot
neglect this aspect. Madam, you may be

, surprised to know that sometimes people
coming from London bring tea from Lon-
don to Gauhati because tea is cheaper in
London than at Gauhati. Although we
produce tea in our State, why is this hap-
pening in our own State? This should be
looked into. We cannot depend on the
tea barons alone for this.

Then 1 would like to mention (about
sick tea gardens. Why do tea gardens be-
come sick? In the past the Government of
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India appointed a Commission, known as
the Menon Commission, which suggested
certain measures so that the tea gardens
do not become sick. 1 do not know
what has been done to implement the
recommendations of that Commission. But
it is also a fact that some of the tea
garden owners wilfully make the tea gar-
dens sick. The honourable Finance Min-
ister, while replying to the debate on the
Finance Bill, declared on the floor of the
House that the Government is thinking of
bringing a legislation to see that persons
who wilfully make a unit sick will not
get financial help either from the Govern-

ment or from any financial institution. 1
would request the honourable Minister to
see that this is applied in the case of

those, who wilfully make the tea gardens

sick, on  the assumption that the gardens
will be taken over by the Government,
they loot the money first and, after a

garden is taken over or nationalized, they
will get compensation.  So, these  people
should not be given the chance to loot
people in both ways.

Madam, originally the Government took
over five tea estates. What has happened?
Now they are going to nationalize only
four gardens. What has happened to the
fifth tea estate? I hope the honourable
Minister will explain this. Also, while na-
tionalizing these tea estates, care should
be taken to see that continuity of service
of the workers serving in these gardens is
maintained and their interests are protect-
ed.

Madam, the conditions of the tea plan-
tation workers are not at all good. They
are in a very bad condition. Therefore,
from that point of view also we cannot
allow these tea barons to continue to ex-
ploit the people and earn huge profits.
In today's paper it has been published
that in 1983 the profit of Tata Tea has
gone up by 48 per cent. They are earn-
ing huge profits but, at the same time.
they are depriving the workers of their
dues. Therefore, I would request the
honourable Minister to bring a compre-
hensive Bill for total nationalization of tbe
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tea gardens. Unless and until the Govern-
ment does it, mere taking over or natio-
nalization of four tea estates will serve
no purpose. In the near future

6.00 pM. if we depend entirely on un-
scrupulous gardens owners,
we will not be able

to compete with the other tea producing
countries. We will fail  to maintain  our
position in the international market. There
will be a huge loss of foreign exchange
to the country. Our economy will be aff-
ected.  Although this Bill is not for total
nationalisation of the tea gardens, I am
glad that at least the Government has
come forward for the first time to natio-
nalise these four tea  gardens. I hops
these nationalised tea gardens will show
an example to influence the mind of the
Government to nationalise all the tea gar-
dens in the country. Therefore, I  would
urge upon the Honourable Finance Minis-
ter to come forward for total nationalisa-
tion of the tea gardens.

With these words, Madam, I support the
Bill.

PROF. C. LAKSHMANNA: Madam,
Vice-Chairman. [ stand to extend my
wholehearted support for the taking over
of the four tea gardens. If I am little
unhappy, it is mainly because it is a
piecemeal attempt at nationalisation. Se-
condly, the background in which nationa-
lisation has taken place, it is perhaps an
incentive for others to follow suit and
in the process make us lose. I have in
my mind the State of Objects and Rea-
sons given in the Bill. The objective of
taking over was mainly because the tea
gardens or companies or units coupled with
reckless investments made and encum-
brances created by those companies, had
led to a state of deterioration which has
threatened the very continuance of the said
tea units as also of the employment of
about 3000 workers. That means so long
as they are in a position to rob from
the units they will do it, but when once
they are no more in a position to increase
their profits, the owners of these compan-
ies are likely to indulge inthe type of
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practices ~ which these four owners of the
companies did and led to a  situauon
where sickness has set in other units.
There are about 13,000 tea estates ol"
various nature or types in  this  country.

All these 13,000 tea estates have been earn-
ing good foreign exchange for our coun-

try. They have been also contributing to
the  Central exchequer through the excise
duty. Therefore, if we have to maintain

our foreign exchange earnings level and
their contribution to the Central exchequer.
it is time for the Government to think i
terms of rationalisation of the working o
these, because unless it is done, unles:
nationalisation of such major tea estates i
undertaken they will also indulge in th
type of practices which these four or five
tea companies did. There may be a time
when we will be forced to take over them
That means the process of take-over or the
process of nationalisation is a continuous
process, but not in accordance .with ihe
principles for which we stand. In any
company there are three partners to it.
First one is the people represented through
ihe State. The second is the owner.  And
the third are the workers. Of  course,
the State and the people are interested in
continuous operation of any institution in
good  condition. There is no doubt about
it. The owners are interested only in profit
making; so long as they are in a position
to increase their profits or at least main-
tain the level of profit they would continue
to operate. But, if they are in a mood
to diversify they will try to create a type
of sickness to settle in. And by that time
the condition may be such that there is no
alternative but to take over. The third is
the workers. Unless the workers have a
sense of participation, I do not think the
working of any industry will be ultimately
satisfactory. But if the interests of the
owners and the interests of the workers
clash—one is interested in multiplying the
profit and the other is interested in wages,
of course, there is no doubt about it
then there is bound to be a  problem.
Therefore, even taking these factors into
consideration, there is need for looking
into the working of many of these tea
estates. It is very bovious, as per the in-
formation that is available, that there are

no plans for plantation of new or fresh

tea plants in many of these tea companies.
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The Tea Board's plan of rejuvenation ana
and renovation has been , completed or
achieved only to the extent of 40 per tent.
That means, to the extent of 60 per cent,
it has not been done, which is an indica-
tion that some of the major important tea
companies are in the same type of process
as has been done by the other four or five
companies which are being taken over. In
view of this, there is bound to be a time
when we have to take over these indust-
ries one after another. That may be a sad
experience. I request the Finance Minister
to kindly consider the possibility of nation-
alisation in such a way that this industry
will not suffer.

Then 1 would like to touch upon one or
two  o.her points. Madam, there has
always been what is known as an auction
centre. 1 understand that the auction cen-
tre used to be in Jalpaiguri. It was shifted
from there to Siuguri and from Siliguri
ultimately it has been shifted to Calcutta.
This goes against the principle for which,
all of us stand, and that is that we should
not allow over urbanisation and we should
not allow more and more units, more and
more  activities coming into what may be
called the megalopolises and  obviously
Calcutta is one of them. Therefore, it is
in the interest of the decentralised func-
! tioning of this organisation that this auction
centre should be shifted back to Jalpaiguri.

Perhaps  that will be nearer to other tea
units.

Thirdly, coming to a point which even
Mr. Goswami has just now mentioned,

there is a company which is known as the
Jokai Tea Company  which was with the
Balmer Lawrie and Company group. Bal-
j  mer Lawrie and Company was nationalised
] but that tea company was not nationalised
From Mr. Goswami [ understand that it
has now been purchased by Sethia. It
would have been better if this Jokai Tea
Company had also been nationalised along
with Balmer Lawrie and Company. I do
not know what made the Government not
to nationalise this unit which was with Bal
mer Lawrie when the who'e company was
nationalised. Even now it is not too late to
| think in terms of either nationalising this
unit or considering the whole programme
not in piecemeal but as a national pro-
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gramme of nationalising major tea com-
panies. Jf that is done, there is a possi-
bility of our standing in competition be-
cause there will be a goal, an objective
specifically with the Government of India,
specifically with the people of India, that
the tea industry should be nurtured, nouri-
shed in a proper way so that it can stand
in competition with other encroaching
countries all over the world.

With these words, I request the Finance
Minister to kindly consider the possibility
of a legisiations as soon as possible of na-
tionalising at least the major tea estates in
the country so that we will have a clear-
cut avowed policy in this direction. Thank
you.

SHRI N. E. BALARAM: Madam Vice-
Chairman, I rise to extend my full support
to this Bill but, 1 hasten to add that this
type of piecemeal legis'ation will not solve
some of the problems that are being faced
by the tea industry. A comprehensive
Bill is necessary, according to me, because
what I understand is that we have got a
number of tea estates in  Kerala—the
Minister may be knowing it—and most of
these estates are not properly managed oi
properly planted. Some of these estates
are very old, but replantations are not tak-
ing place at all. The owners are interested
only in their own protection. =~ Most of the
tea estates are either neg'ected or are mis
managed. I am afraid any time they may
be declared sick and Government may have
to take them over. This is the situation
developing there. Unless the Government
makes a thorough inquiry, unless it makes
a thorough study, of the whole tea industry
there, the problem cannot be solved. Pro-
duction, of course, has increased. But

commensurate with increased production,
the export has not increased. I do not
know why. . .

SHRI VISHWANATH PRATAP
SINGH : May I inform the honourable

Member last year the realisation on tea
exports has been a record realisation; theie
has been a record export earning of Rs.
735 crores. Even in volume there has
been a record increase.

SHRIN. E. BALARAM : May be, but
ny main point is there is a sort of neglect
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I on the part of some of the estate-owners.
Unless the Government intervenes and
checks it, it will be very bad for the

country.

Look at the plight of the plantation
workers there.  The wages that the tea
plantation workers in Kerala are getting
are much below  the  subsistence  wags.
Nowhere in India, in no industry, do you
find workers getting such below the sub-
1 sistence level wage as the tea plantation
workers in  Kerala. If my information is
correct, in 1974 they were getting Rs, 4
per day and now they are getting about
Rs. 10. What is Rs. 10 nowadays? Can
it be called a minimum wage? No. No-
body seems to bother about the welfare of
the workers.  Nobody seems to be interest-
ed in them. The proprietors of the estates
are engrossed in their own profits, in their
own enrichment, and the poor plantation
workers have nowhere to represent to. I
earnestly appeal to the honourable Minister
to make a thorough inquiry into the wage

and working conditions of the plantation
workers fo) Kerala.  Of course, 1 would
not say that the estate owners are wilful-

ly trying to neglect the estates so that they
can later on claim a big compensation from
the Government in the event of the Govern-
ment taking over the estates on the ground
of sickness. But all the same tne fact re-
mans, as far as the tea estates in Kerala
are concerned, things are not all right; the
mismanagement or the neglect of the
esta'es must be checked forthwith, the
working conditions and the wage level of
the workers must be inquired into imme-
diately.  Only then can the production
further increase and the workers ge® a
better deal. Thank you.
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SHRI GHULAM RASOOL MATTO
Madam Vice-Chairman, I rise to support
the Bi I. I have to make certain observa-
tion.

My first observation is that it has be-
come a sort of routine affair with us that
ev;n when the House is in session we pro-
mulgate Ordinances. On the 8th of April,
when this Ordinance was promulgated the
Lok Sabha was in Sesssion. I can under-
stand that the Rajya Sabha was not in
session and the Bill could not become an
Act. But the Government could have
shown respect to Parliament if they Lad
introduced a Bill and then promulgated
the Ordinance also and stated therein that
the Council of States is not in session.
They could have done it. They could have
shown at least this much courtesy to the
Lok Sabha. But this has not been done,

With regard <o the take-over, it is a very
good step. But I have to state one thing
in this connection. In the Statement of
Objects and Reasons the hon. Minister has
stated:

"The management of the four sick
units, namely, Pashok, Looksan, Vah-
Tukvar and Potong was taken over by
the Central Government under the provi-
sions of the Tea Ac!, 1953..."

It has not been mentioned when it was
taken over. On this we may kindly be
enlightened, because I have a very impor-
tant point to make with regard to this.
Now. I do not know whether the Tea Act
provisions are also analogous to the InJus
tries (Development and Regulation) Act.
Under the Industries (Development and
Regulation) Act, Section 18, first a notice
is given that you are not running it pro-
perly, and then the provision of section
18A are invoked and then it is taken
over. I would request the hon. Minister
that he should enlighten us as to what is
the state of affairs in this respect, and in
future please see to it that it should not
be in two stages. When you find that a
unit is really sick and you have to take
over the management, you should take
it over fully, because in this way you can
nin the unit as your own unit and then
you can do whatever is to be done to set
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it right, This is a very important sugges-
tion I have to make to the hon. Minister.

The second point I am making is this.
Now these four tea estates have been taken
over. I would request the hon. Minister
to have a look on all the tea estates and
h'ave a cell'created in his own office to
moni'or the working, the profitability and
the viability of each tea unit so that they
are taken over when they are really sick.
Now, in the first instance, they are allowed
to get sick. So this monitoring will help
the Government to take a decision in this
regard.

Lastly, I would like to request the hon.
Minister that now these four units have
been taken over. There is a great short of
lanata tea in India. In Parliament House
we used to get Janata tea here which was
at a very low price as compared to the
packed tea, Brooke Bond or Liptons.
I would request him that when these four
units are being taken over, efforts should
be made to make Janata tea there in a
sizeable quantity so that the benefits of
taking over really percolate to the masses.

Thank vou.
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SHRI VISHWANATH PRATAP
SINGH: Madam Vice-Chairman, I would
points raised. In the short time available,
it may not be possible to answer all the
points.

One point raised by Prof. Lakshmanna
attempt to answer some of the major
was that there may be conditions of
sickness or there may be various degrees
of sickness. Why does the Government
not take advance action? Why wait for
such a situation when everything is in a
very bad shape? In fact, the Bill or the
enactment about sickness that 1 referred
to in the morning envisages a provision
that if any unit has eaten away 50 per
cent of its net worth, then it would be
compelled to have a general body meet-
ing to endorse that the same manage-
ment continues and if 100 per cent worth
is eroded, then certainly the right of the
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management finishes unless there are other
circumstances which may justify objec-
tive conditions. The concept is on these
general lines. When it comes to details,
it will have to be worked out. This I
suppose will take care of interim periods
of sickness.

Then a fear was expressed whether
continuity in service in the taken-over
units will remain. One hon. Member
raised this point. If they read clause II,
it provides for protection of emoluments
and continuation of the workers on the
same terms as they were having earlier.
With the T.T.C.I. also that continuity is
maintained. Their interest has been pro-
tected .

About the performance of the T.T.C.L
Mr. Ghesh reflected about some changes,
etc. Now, we are undertaking the streng-
thening of the T.T.C.I. The Chairman is
being selected by the P.E.S. Board, with
the S.T.C, the linkage is being strengthened
for marketing. We have seen that there
has been an improvement of the gardens
irtos the management of the T.T.C.IL
Pashok Tea Estate was taken over in 1976,
Looksan Tea Estate in 1976, Vah-Tukvar
in 1976 and Potong Tea Estate in 1979.
(Internuptions). There was that provision
and the Tea Act was only for manage-
ment and then extension. These short-
term extensions were not good. I agree
that when the ownership is in suspence,
it is not good. That is why we took
this step of nationalisation. During this
period, there has been improvement in
production. Immediately prior to take-
over, the average production of Pashok
was 1,42,000. That has increased to
1,50 000. The same is the case with the
others and 1 am not going into it. There
has been improvement in production. In
the financial results also, the Looksan has
showed a profit of Rs. 37 lakhs in 1984-
85 and Rs. 29 lakhs in 1983-84. Simi-
larly, the Pashok and the Vah-Tukvar
also reduced their losses during that time.
They have reduced the losses. So, there
has been improvement on this ground.
And, 1 think, the statutory liability, the
wages of the workers have been paid for.



(Shri Vishwanath Pralap Singh)
Productivity has registered a higher im-
provement. And maintenance and repairs
have been done. Labour was also one of
the concerns of the hon. Members. Yes.
The condition of the labour in the tea
gardens is one which does concern every-
one. But out of these taken-over gardens,
in ihe Looksan Tea Estate, about Rs. 55
lakhs was spent on labour welfare. And
similarly, in other gardens. And I would
also agree with the hon. Members that
the wages of the labour have not gone
up to the extent which can be said good
wages. But it has improved from what
it was earlier when it was with the erst-
while owners. But there is a lot to be
desired. 1 agree. 1 do not contest that.
But from the earlier situation, there is
improvement. But I will not say that it is
the final word. And there is need for
more improvement.

About sick gardens, in general a point
was raised as to  what about other sick
gardens. Mr. Ghosh has raised this. I
don't have to  go into this list. The Tea
Board does take action. It  gives notices.
Investigation takes place. And after these
teams give a report with their recom-
mendations, then a decision is taken. 1
assure you that wherever the management
is  failing of wanting, the Government
will not be wanting in coming forth in
taking action. But on the question of total
nationalisation of all the tea gardens that
has been raised by the hon. Members, it
has to be considered now. There is a
commitment of resources also. There are
13,000 tea estates. Many tea estates are
there in the South also. There are also
many small tea estates. So, in this respect,
where there is failure or there is mis-
management, certainly the Government
has to come forwaid. A suggestion for
the recycling of th, investments was made.
In the present Budget, we have made a
provision. If somebody deposits money
with the NABARD and according to that

provision makes re-investments, there is
an incentive in the present Budget. Those
who will not do it would not be able

to lake the advantage of that incentive.
About the Big houses also, it was men-
tioned. And generally it is also hanging
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in the minds as io what the position is
of these FERA companies and tbe .0'
Houses in this. In this, the FERA cen
panics' share in total exports is about 11
to 12 per cent, that is in 1981 and 1982.
The Brooke-Bond is about 5 per cent —
4.7 and 5.11; so, I am rounding it up.
And the Lipton is  about 3.5. That is
the percentage of the share in exports.
The remittances of the FERA companies
have gone down. In 1980, it was Rs. 11.26
crores; in 1981. it was Rs. 7.25 crores.
In total package tea market where the
Lipton and the Brooke-Bond control ab-
out 90 per cent of it, their proportion
has declined from 45 per cent to 30 per
cent now. And that is the situation. So,
we do not have to be very alarmist.
But we have to keep an eye in this res-
pect that the monopoly angle and the

FERA angle is not exploited. A point
was raised as  to what happened to  the
closed tea gardens. One hon. Member

asked about it. Four have been nationa-
lised.  Perhaps, he has Chargola in mind.
And studies have been made by the TTCI
and others Assessments have been made.
And it has been found that they are per-
manently non-viable.  And we are in con-
sultation with the Assam Government on
this.

A point was made about the Darjeeling
tea. Mr. Ghosh has made that point.
Now we have a scheme for Darjeeling
tea. The subsidy scheme. It was slow, I
agree. We had a scheme but for a long
time there was no disbursement. Now 41
schemes have been sent to NABARD, out
of which 20 have been approved and
money has been sanctioned and money
has also been given to 9 gardens and
now that scheme is picking up. (Inter-
ruptions), 1 was a slow progress to
begin with but now it has started picking

up.

There has been some misconceptions
amongst some members, Mr. Yadav is
not here, that production has gone down,
exports have gone down, productivity bas
gone down. But that is not true.
Some reference was also made to the
area. There is a constraint on area also.
It is not that every area can grow tea.
Some non-traditional areas we are trying



385  The Tea Companies

(Acquisition and

to expand, in the case ot traditional areas

we are seeing that they are quite fully

exploited and that we increase the

productivity in jthose areas, while mew
areas are being found.

About exports, it is wondered when
production is going up why the export
quantity is not going up. Value-wise we
had Rs. 35 crores coining from tea. This
is labour-based intensive industry, not a
single dollar is imported for our exports.
Whatever we earn is net foreign exchan-
ge gain. That is the value of exports of
tea. Earlier we used to export 70 per
cent of our production and consume 30
per cent. Now we consume 70 per cent
and export 30 per cent. And if that is
going to be the rate, some day we might
be importing tea. Some day we will have
to take a national decision on this hij,h
foreign exchange earner. It is hard. But
then we will have to choose between a
cup of tea and a kilo of fertiliser,
which is more necessary for the national
economy, some balance has to be struck.
But we have taken all the precautions for
maintaining tea prices and 1 may in-
form that the auction prices in 1983 were
Rs. 26 and in 1984 they rose to Rs. 34
and in March, 1985 they have come
back to Rs. 25. As an hon. Member
mentioned in the case of popular brands
of leaf tea the prices have been anno-
unced to be reduced from Rs. 40 to
Rs. 38 per kg. and in the case of dust
tea from Rs. 34 to Rs. 32,50. We also
control the export of CTC teas. The CTC
is mainly what we have for the common
man here and I gave the figures for the
quantity. 435 million kgs. we are go-
ing to retain for the domestic market.
Here is a situation where we have to
curtail the exports which could give for-
eign exchange and there is good market
for it. But we are keeping quantitative
restrictions to cater to the domestic mar-
ket alone and that is our concern and
we are taking care of domestic market.
But the pressure of the outside market
is on this commodity. I will not go into
the various measures that the Tea Board
takes.

What we intend to do in the future,
Ln the Seventh Plan, is to have new

[17 MAY 1985]

Transfer of Sick 386
Tea Units) Bill, 1985

plantations, ot about 24,450 hectares and
rejuvenation of about 81,000 acres, about
which an hon. Member was expressing
concern. Of course, there are schemes of
drainage and irrigation etc.

So, these are the various aspects of the
various issues that have been raised and
I am thankful to th, hon. Members for
their support. On the Ordinance side
there may be some problems, but I think
technically it was right and morally it
was right and it was for a good purpose
to do. And certainly, such things I do
not want to mention in the House lest
somebody takes advantage in law courts,
etc., and you know it. But I am thank-
ful in the sense that everyone has sup-
ported the essence of the Bill and that
gives lot of strength and I express my
gratefulness to the hon. Members. With
these words, I request...

SHRI DIPEN GHOSH: Regarding con-
stituting a tea plantation enquiry commit-
tee like the one constituted in 19J6, you
have not stated. Another point was about
giving further growth base to TTCI and
cutting down the overhead expenditure,
particularly the tour programme of the
world.

SHRI VISHWANATH PRATAP SINGH:
By now, the tea industry is the old in-
dustry with wus; its problems are well-
studied. It is not that these things are
not known. So far as the enquiry com-
mission is concerned, it will not be add-
ing very big knowledge about the prob-
lems which we know. It is only a ques-
tion of implementation. About getting
other companies, or one more company,
you know it is under the charge of va-
rious Ministries and if they are doing a
thing well and are diversifying it and doing
it well, why disturb it.

SHRI DIPEN GHOSH: About -cutting
down of the overhead expenditure and
the world tour programme.

SHRI VISHWANATH PRATAP SINGH:
I have taken note of'it.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHI]: 1 shall

put first the resolution of Shri Satya Pra-
kash Malaviya to vote.
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The question is:

"That this House disapproves of the
Tea Companies (Acquisition and Trans-
fer of Sick Tea Units) Ordinance, 1985
(No. 3 of 1985) promulgated by the
President on the 8th April, 1985."

The motion was negatived.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHIJ: I shall
now put the motion moved by the Minis-
ter io vote. The question is:

'That the Bill to provide for the ac-
quisition and transfer of the sick tea
units specified in the First Schedule and
the right, title and interest of the tea
companies in respect of the said tea
units with a view to securing proper
reorganisation and management of such
tea units so as to subserve the inte-
rests of the general public by augment-
ing the production and manufacture of
different varieties of tea which are es-
sential to the needs of the economy of
the country and for matters connected
therewith or incidental thereto, as pass-
ed by the Lok Sabha be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHI]: We shall
now take up clause-by-clause considera-
tion of the Bill.

Clauses 2 to 34, the First Schedule and
lhe second Schedule were added to the
Bill.

Clause 1, the Enacting Formula, the
Preamble and the Title were added to the
Bill.

SHRI VISHWANATH PRATAP SINGH:
I move:
That the Bill be passed.

The question was put and the motion
was adopted.

[ RAJYA SABHA ] (Amendment) Bill, 198C 088

THE COINAGE (AMENDMENT) BILL,
1985

THE MINISTER OF FINANCE AND
COMMERCE  (SHRI = VISHWANATH
PRATAP SINGH): Madam Vice-Chair-
man, [ beg to move:

"That the Bill further to amend the
Coinage Act ,1906, as passed by the
Lok Sabha, be taken into consideration."

Madam, it is a non-controversial Bill,
giving greater manoeuvrability to the Gov-
ernment for making available coins for
circulation as per demand. Concern about
the shortage of coins was expressed by
hon. Members. The Government has al-
ready taken various steps for increasing
the total availability of coins. The pro-
duction has largely increased from 525
million pieces in 1981-82 to 1356 million
pieces in 1984-85. The target for 1985-86
is 2000 million pieces. There is still a
gap. The Reserve Bank of India has ass-
essed that in 1985-86, we would require
2,600 million pieces which would rise to
3200 million pieces in 1992-93. Measures
have been taken to modernise all the ex-
isting three mints and to establish a new
mint, with a capacty of 1500 to 2000
million pieces per annum, at NOIDA, in
Ghaziabad district of U.P. The present
amendment is to take care of the inter-
vening period of shortage and when there
is absolute necessity to import coins to
cater to the needs of the people. This
is an exceptional measure and it will
be made use oi only to the extent it is
necessary. I commend the Bill for the
consideration of the House.

The question was proposed.

SHRI NIRMAL CHATTERJEE (West
Bengal): Did you move the Bill as Fin-
ance Minister or Commerce Minister?

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHI]: There are
four or five members who have given
their names to speak. Mr. Satyanarayan
Reddy.

SHRI DIPEN GHOSH (West Bengal):
Madam, my name is there.



